
In the court of Assistant Sessions Judge, Sonitpur, Tezpur 

Misc.Crl(Bail)Application No. 455/2022 

         Md. Anowar Ali – Vs– State of Assam 

23.09.2022   

   Today was fixed for C/D and hearing.  

   C/D received. 

Perused the C/D. Heard ld. APP and ld. counsel for 

the petitioner. 

The brief facts as stated in the FIR is that on 04-04-

2022 and 11-08-2022 the accused had entrusted the 

informants to plough on his paddy field. But instead of 

paying money for their work on 11-08-2022 the accused had 

abused the informants along with Astomi Karmkar, Sarika 

Tanti Moini Tanti and Anamika Rajput with obscene words 

and also assaulted them with a stick. As a result, Anamika 

Rajput sustained savior injury and took treatment at Tumuki 

hospital. The informants have also sustained injury in the 

incident. Apart from that the accused had assaulted Md. 

Gafur Ali who was the driver of the vehicle by which the 

informants were coming for work. 

On perusal of the C/D, it appears that question of 

recovery of any article or arresting any co-accused is not 

involved in this case. Material witnesses were already 

examined. Nature of the offence here does not demand 

custodial detention of the accused for the purpose of the 

investigation. On the other hand, release of the accused will 



serve the purpose better if he co-operates the investigation. 

Hence the B.P is allowed. 

The accused/petitioner Md. Anowar Ali is granted pre-

arrest bail. In the event of arrest of the accused/petitioner 

above named, in connection to Jamuguri PS case 

No.107/2022, he shall be released on  

 

furnishing bail bond of Rs. 20,000/- with a local surety of like 

amount, to the satisfaction of the arresting authority; 

subject to the conditions that: 

a) The accused shall make himself available before the 

I/O within 10 days from today and shall co-operate 

with the investigation; 

b) The accused shall not hamper and tamper with the 

investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him/her from disclosing such facts to the 

court or to any police officer.  

d) The accused shall not abscond. 

Send back the C/D along with a copy of this order. 

Misc. (Crl) case is disposed of accordingly. 
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